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BEFORE THE HON’BLE_NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI.

Original Application No. — 193 of 2024

IN THE MATTER OF:

Chandan Singh

......... Petitioners.

Versus

State of Himachal Pradesh & others.

.........Respondents
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Magistrate, District Sirmaur, (HP) in compliance of
order dated 26-08-2025.
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01-10-2025 and 001259 dated 01-10-2025 | &+ 73
amounting of 10,000/ each forwarded through the
concerned counsel vide letter dated 01-10-2025
(Annexure-R-I)

3 | Report received from the Sub Divisional Officer,| g Jo 9y
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH, NEW DELHI
Original Application No. 193/2024

IN THE MATTER OF:-

...APPLICANT

CHANDAN SINGH

STATE OF HIMACHAL PRADESH & ORS.

VERSUS

...... RESPONDENTS

REPLY/RESPONSE OF "THE RESPONDENT NO. 1 AND 03

(DISTRICT MAGISTRATE, SIRMAUR, HP, IN TERMS OF ORDER

DATED 26-08-2025

1

(5)

D!s

MOST RESPECTFULLY SHOWETH:

That the instant matter was listed on 26-08-2025 and Hon’ble Tribunal
has passed the direction ( Para No. 5) as mentioned below-

“ Respondent no. 1 did not file its response and did not appear before

this tribunal on 10-02-2025. Even though respondent no. 3 had filed
its response but none appeared for respondent no. 3 on 10-02-2025.
Presence of respondents no. 1 and 3 was essential for just and
proper adjudication of the questions involved in the case and
unnecessary adjournment was caused due to their absence. Costs
were imposed on respondents no. 1 and 3 for unnecessary
adjournment caused by their default. No ground for waiver of costs
and recalling/ setting aside order dated 10-02-2025 is made out and
14 No. 208/2025 and IA No. 468/20255 are dismissed”.

That in compliance of order dated 26-08-2025 passed by the Principal
Bench, National Green Tribunal in the matter of OA No. 193/2024
titled as Chandan Singh Vs State of Himachal Pradesh and Ors, the
cost imposed on Respondent No.1 (State of Himachal Pradesh) and

agls'n b

ct Sirmour,
a N, (H P‘
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Respondent No. 3 (District Magistrate) has been prepared in the form
of Demand Draft bearing No. 001258 dated 01-10-2025 and 001259
dated 01-10-2025 amounting of Rs. 10,000/- (Ten Thousand) each and
the same has been forwarded through the concerned counsel vide
letter dated 01-10-2025 (copy enclosed) with the request to deposit
the said demand drafts in the National Green Tribunal, Bar
Association, Principal Bench, New Delhi at the earliest
(Annexure-R4).

3. That the National Green Tribunal passed the following direction on
dated 26-08-2025 (Para No. 7 & 8) mentioned as under-

(7.) By Order dated 10-02-2025 personal appearance of District

Magistrate, Sirmaur was also ordered.

(8.) In compliance thereof Ms. Priyanka Verma, IAS, District
Magistrate, Sirmaur has appeared through VC and we have interact
with her and she has undertaken to look into the environmental
issue involved and file additional response with respect to the
aspects highlighted in the course of hearing of the case”.

That in compliance of the direction given by the National Green

Tribunal on dated 26-08-2025, the report was sought from the Sub

Divisional Officer, (C), Kaffota, District Sirmaur and the Mining
Officer, Sirmaur .

4.  That as per the report submitted by the Sub Divisional Officer, Kafotta

District Sirmaur vide letter dated 01-10-2025 (Annexure®-3), a joint

inspection of the Giri Lime chemical & Mine Muner, Tehsil Kamrau,

District Sirmaur was conducted by the revenue regional agencies on 25-

f istidet Ma§i212025 and 26-09-2025 .
' is

3 Sirmaun -,
- |Nahyp, (3!. .
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As per the joint inspection rep03 Zﬁn accordance with the agreement
between the petitioner (Sh. Chandan Singh) and Giri Lime, dated 08-

01-2024, the points wise report mentioned as under-:

|Sr.No | Action to be taken as per the | Details of works done

' agreement dated 08-01-2024 on the spot as per the
inspection dated 26-09-
2025

1 During the inspection, the villagers | During the spot inspection,
told that the road of their village has | condition of the road was
been blocked due to debris. The | found to be damaged at the
villagers want to repair it by |several places. The First
themselves . The expenses incurred in | party, Petitioner, (Mr.
this will be borne by the mining lease | Chandan Singh) stated that
holder. Both the parties have agreed | the second party had not
on it. repaired the road. whereas

the second party stated in its
statement that the road had
been repaired. Due to the
excess water in the ditch/
drain on the mansoon season
the road has been damaged
again. The second party has
also agreed to repair it again,
The road was also found
damaged at some places on
the spot.

2 The villager said that some natural | The petitioner, Chandan
sources of their village have been | Singh and others reported
buried under debris in 2015. There is a | that the natural sources are
need of repair. The villagers were | damaged. However, a
requested to prepare an estimate for | stepwell (Bawadi) and a
repair the said natural water sources | small water source were
and send it to the Mining Officer, | found in working condition

agistralc, Nahan through the panchayat so that | on the spot. The stepwell

i;x;;)nur. budget provision can be made for it. (Bawadi) was white washed

the

(Bawadi) is not listed in the

il

but said  stepwell
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revenue documents. The
path leading to the second
small water source is narrow.
The second party (Giri Lime
Chemical & Mine) has
agreed to repair it in their

statement.

3 The villagers told that due to the storm | A large stone was found in
during the rainy season, the area | the (Khad). Due to which the
around the temple has been filled with | direction of the khad’s water
big rocks, for which instructed has | in the rainy season has
been given to the mining lease holder | changed slightly. The second
to remove all the rocks around the | party (Giri Lime Chemical &
temple and also contribute in the | Mine ) has also agreed to
repairs that are needed in the temple. | break the stone and repair the

blocked water flow.

4 Apart from this, the lease holder was | Check dam were found
also instructed to construct a check | installed at the spot as per
dam in the drain adjoining the village | prior agreement.

so that any untoward incident could be

avoided in future.

- That as per the report submitted by the Mining Officer, Sirmaur
at Nahan vide letter dated 01-10-2025 (Annexure-Rm, the sanctioned
mining lease area of M/s Giri Lime and Chemicals, comprises of Kh.
No. 520/1, measuring 47-14 Bighas, situated in Mauza Chowki
Mrigwal, Tehsil Paonta Sahib, District Sirmaur was inspected by the
Mining Officer on 25-09-2025. The concerned Patwari and owner of
mining lease area were also present during the inspection. During the
course of inspection following observation have been made-

1) No fresh sign of mining activities was noticed in the granted

lease area of M/s Giri Lime and Chemicals.

£ Distri ,Magislrgaz:.The previous mining activities are within the sanctioned lease
istricf\Sirmour,

iNahan\(17 »: area and no mining has been carried outside the lease area.




3) The approach road lead@lzthhe mining lease area was found to
be damaged, due to recent precipitation/rains.

4) The boundary pillars of the lease area were checked and found
intact.

At the time of inspection, the mining lease holder has been asked
to ensure all the commitments made to the villagers of the village
Kuner situated in downhill side of the mine area on 08-01-2024 and to
submit the compliance report. The Mining operation in the said area
were temporarily suspended by the Mining Officer till 30-09-2025. To
resume mining operation in the said granted lease area, the lease holder
has to restore the approach road as well as have to develop the pit area
for extraction of mineral. This preparatory work will take
approximately 4-6 weeks.

That the Report/Response on behalf of the Respondent No.
03 (District Magistrate, District Sirmaur) is submitted before
Hon’ble NGT with the request that the report may kindly be taken
on record for consideration please.

Dis{rjet Magisira!z,
Disth TR,

DistMelSTrdiddy at,Nahan.
(Respondent No. 03)
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( Ahnexuse - R -L)

NO.DC-DEV(OA NO. 193/2024)-
OFFICE OF THE DEPUTY COMMISSIONER
DISTRICT SIRMAUR AT NAHAN (HP)

Dated the Nahan 2025

To,
Mr. Anubhav Sharma
Pancl Advocate Vibodh Legal 30, d
2" Flour, Behind ICICI Bank,
Jangpura Extension,Extension,
New Delhi- 110014,
Email- adv.anubhav@outlook.com

(9%262- 99 505)
Subject. Regarding depositing the cost on behalf of Respondent No. 1 (State of

Himachal Pradesh) and Respondent No. 3 (District Magistrate) in the

matter of OA No. 193/2024 titled as Chandan Singh & Ors V/s state of

P & Ors.

Sir,

In compliance of the order dated 10-02-2025 and 26-08-2025 passed by
the Hon’ble National Green Tribunal in OA No. 193/2024 titled as Chandan Singh and
Ors V/s state of HP and Ors. The cost imposed on Respondent No. 1 (state of Himachal
Pradesh) and Respondent No. 3 (District Magistrate) has been prepared in the form of
Demand Drafts bearing No. 001258 dated 01-10-2025 and 001259 dated 01-10-2025
amounting of Rs. 10,000/- (Ten Thousand) each.

You, are, therefore, requested to ensure for deposition of the said Demand
Drafts in the National Green Tribunal, Bar Association, Principal Bench, New Delhi at
the earliest and send the acknowledgement to this office for future reference and record
please,

Encls. 2 No. demand drafts Yours faithfully

Additional Dis agistrate,
(9\ d)istrict Sirmaur at Nahan.

al Cell, 27" Sikhdra
or information and

Copy is forwarded to the District Attorney, HP L
Road, Mandi House, Himachal Bhawan, New Delhi-11
necessary action please.

Additional Distr rstrate,
District Sirmaur‘at Nahan.

G\L
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No Udyog (Bhu) SMR-Arun Grover-33/85- Ly 2

Office of the Mining OfYicer, Nahan _
Distt. Sirmour (H.P.) : DG ADC/ADN AT/ .DR%
Dated Nahan © lllol')‘)(_( grancho. o IR e

' /
To ¢ D.NO. v h R opeemesgeresoees
\/fﬁputy Commissioner pDate.. / 5 /§d ..... \%?A
District Sirmaur, (H.P.) 3/)/ 9IS

Subject: Inspection report of the mining lease area of M/s Giri Lime & Chemicals w.r.t O.A.
No. 193/2024 titled as Chandan Singh & Ors. Vs State of H.P. & Others.

Madam, J
This is with reference to the discussion held in your esteemed office on 22/09/2025

regarding NGT matter O.A. No. 193/2024 titled as Chandan Singh & Ors. Vs State of H.P. & Ors. it is
submitted that the sanctioned mining lease area of M/s Giri Lime and Chemicals, comprises of Kh. No. 520/1,
measuring 47-14 Bighas, situated in Mauza Chowki Mrigwal, Tehsil Paonta Sahib, Distt. Sirmour was
inspected by undersigned on 25/09/2025. Sh. Narender Singh Halqa Patwari, Badwas and Sh. Arun Grover
owner of mining lease area were also present during inspection.
During the course of inspection, following observation have been made;
1. No fresh sign of mining activities was noticed in the granted lease area of M/s Giri Lime and
Chemicals.
2. The previous mining activities are within the sanctioned lease area and no mining has been carried
outside the lease area.
3. The approach ‘road leading to the mining lease area was found to be damaged, dﬁe‘ to recent
precipitation.
4. The boundary pillars of the lease area were checked and found intact.
At the time of inspection, ihe mining lease holder has been asked to ensure all the
commitments made to the villagers of the village Kuner situated downhill side of the mine area on 08.01.2024
and to submit the compliance report. It is informed that, as per the orders issued by the office of the District
Commissioner—cum-Chairpergon District Disaster Management Authority, District Sirmour on 03/09/2025,
the mining operation in the said lease area were temporarily suspended by this office till 30/09/2025. To
resume mining operation in the said granted lease area, the lease holder has to restore the approach road as
well as have to develop the pit area for extraction of mineral. This preparatory work will take approximately
4-6 weeks. ‘
Submitted for your kind information and further action please.
- Yours faithfully

/
(Sarit Chander)
Geologist-Cum-Mining Officer
Distt. Sirmour at Nahan



26
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPLE BENCH, NEW DELHI

Original Application No. 193 of 2024

IN THE MATTER OF:-

Chandan Singh vvvee. . Petitioner

VERSUS

State of Himachal Pradesh & Ors.

L

2

...... RESPONDENTS

AFFIDAVIT

Priyanka Verma, Aged 39 years, at present serving as District
Magistrate, District Sirmaur, Himachal Pradesh, do hereby
solemnly affirm and state on oath as under:
That I am the Respondent No. 3 in the captioned matter and I am well
conversant with the facts and circumstances of the case and as such 1
am competent to swear this Affidavit.
That I have read over and understood the contents of the accompanying
application and state that the contents thereof are true and correct to the

best of my knowledge and belief.

I state that the annexures annexed to the application are true copies of

their respective originals.

Distraét Magistrate,
D QWI&IH‘,
‘Nahan, (H.P)

AT%S?BE‘U

(Jas jotev Gl =harmat
‘.'..'.‘V PASY S LR ,:\
Qum Comnussione:
Nahan H:P, (Indiz)
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VERIFICATION

[, the above-named Deponent, do hereby verify that the contents of the above

Affidavit/ reply/ response are true and correct. No part of it is false and

nothing material has been concealed there from.

Verified at ,:l:a!,w« on this the 6M day of  October 2025.

n/\  Distrigt Magistrat.,
/‘ D .{X\R lm Txou:',
Q\
% -
)
SR
. Y ™ %
\/ Centified thal the an%v(eﬁesenled on oath before

oML 6 LA days. Dol X at % 1[
i Y R e ATFR S E’Bf

by . A (Hort  thg contents of the same (Jagdev 1 nd Sharmen
have et read . and explained to lh: Advocate &
de; . 2h faw 1-en admitted comect Oath Commissi

' - § missione-
tree of Whe afficavit & maxing it there of hence "
attested Nahan H:P, (Indiz)

L 4





